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Order of the Tribuna' 

Present: Hon'ble Mr.Justice D.N,Baruah, 

Vice-Chairman and Hon'ble Mr.G,L.Sanglyin 

Administrative Member. 

The present application the appli-

cant No.1 is the Union and he represents 

the interest of 25 applicants reflected 

in Mnexure-A to the O.A.. Applicant 

No.2 is a similarly situated affected 

party belongs the Union. They  have bn 

prayed for permission to join in a 

single application under the provision. 

of Rule 4(5)(b), C.A.T. Procedure Rules 

19.87, 

Heard Mr.B,K.Sharnia learned counsel 

for the applicant and Mr.A.Deb  Roy, 

Sr.C.G.S.C, for the respondents.Payerv 

for joining together in single applica-

tion is granted. 

In the application the applicants 

have challenged the Annexure 9 order 

Issued by the Telecom District Manager 

coritd/- 
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Order of the Tribunal 
1 0  

'k 
DimapUr, Nagaland SSA.,The case%ôf the 

'H 	H aplt1n is that 'they hav8 seen working 

unde±:the,restondents since 1on nd 

qi 

 vo 

o?-/- 

3q,L  

-- 
as such they are entitled to , he benefit 

prescribed in Annexu.re 1,2 and & 3 

échéme'. In addition to that as per A-5 

order there are 50 vacant postsofDRM. 

Hence their cases are: required to'consider 

as priority basis. 

On hearing counsel for the parties 

we dispose of this application to the 

respondents to scrutinise the case of 

the applicants in the 'liqht of 'Supreme 

Court Order pursuant to which the 	eme 

came into force,and tpass reasoT 

order to that effect. The applicants may 

file representation within a period of 

15 days from' the date of receipt of this 

order. The respondents while disposing 

of the same representation if file, kat  

take'. into consideration the length 

of service as well as the scheme prepa- 

red in this reagrd. This must e done 

within a period of 1 monthi from the 

date 'of receipt of this representation. 

Application is disposed of. No order 

asto costs-i l. Till disposal of the 

representat±on status quo as on tjY 

s1'iall be maintained. 

Mh 	V1aan 

lm 
., 	,v 

t 
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I 	TRIBUNAL 
1Hrrr-n1 ENCH 

(r apul I cation under sect ion 19 of the Administrative Tn Luriai 
1985) 

Ktie of the case A 	 . . . ......... .... .... ...... 
BETWEEN 

All India. Telecom Firiployces ....nion & ore 

rd Dlvi sicn Represetect By, 

MBuddhi Sinqh & ore..., 

vERSUS 	 . . 

UMon of India & Ors 

I NDE X 

No Part i culars Pacie No 

:L Application 1 	to ( 

Verification 

Annexure-A 

l 
4 Annexure"1 

AnnexureH2 Lo 23 

Annexune-3 24 
Annexure-4  

B Anne:ure'-'5 - 

9. Anne:,ure-6J'A J2'3 

10 Annexure--7 

1 1. Annexure--8 

12. Annexure'-) 

Filed by 

1e No C:\WS7\M '--DL!D--i 
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-• 	 BEFORE THE CENTRAL ADMINISTRATIVE TF:IBUNAL 
'3UWAHATI BENCH 

(n app:l. i cation under sect ion 19 of the C:entral Administrative 
Tribunal ActS :19B%) 

BETWEEN 

All india Telecom E.molcyees Union 

Line Staff and EroupD' 	0 

Nagaland, Division, 

epresented by, Divisional  Secretary, 

Shr i M Buddhi Si ncih 

:2 Bhr I Khehuto Sma . i::a.sua I Worker,  

$orkinq under Sub Divisi.cnal Officer(Telecc:m) 

Dimapur Naland 	 Anpl I cants 

A N D- 

L. The Union of India-, 

F.:epresent•ed by the Secretary to the 

Ministry of CLfl1nw1j cat ion New Del hi 

The Chai rman Telecom C:crn;H-n, 

Sanchar Shawan. New Delhi 

The Chief &enerai Marcer, 

NE.Teieccirn C:ircl, 

Shi 1 ionq- - 793ØJ, 

The Telecom District Ilanaqer, 

Naqaland, Telecom Divis-icih, 

Dimapur, Naqaland, 

..Respondents, 



PARTICULARS OF THE APEL IC:AT ION 

1. PARJICuLARS OF THE ORDER_AGAINST WHICH THIS APPLICATION .18 

MAD 

This application is directed aqainst the order dated 

21 99e- issued by the Telecom District Manacer ,Dimapur Naqaland 

SSAJ by which representation filed by the applicant No I has been 

di . oosed cf i I lecal ly The instant appi i cat ion is also directed 

aqa nst the act ion of the respondents in not consider i nc the case 

of the app]. ic:ants for regularisation of their res'pct ive services 

puruant to scheme and direct. ions of the Hon ble Supreme Court by 

whih Ltnder the .sii lar fa ... situation I.......that of the eppl ica-

t ions others named been benefited 

2 Li TAT I ON 

The appi cants declare that the instant aprl i cat 1cm has 

been fIt led within the limitation per :icd prescribed under section 

21 of the Administrative Tribunal Acts 19F35 

3 IUPISDICTION 

The applicants f•....her dec tare that the subject matter 

of 'tht instant case is within the Jurisdiction of the Honble 

Tribunl 

4 FCS OF THE t::ASE 

4.1 	That the appi icants are ci 1 tizn of India and as such 

they .yp ent i led to all the riqhts protections and pr ivileqes 

as quaanteed by the c:onstituticin of India and laws framed there-

un der  

4.2q 	That in the instant application, the Applicant No1 is 

the Divisional Secretry of Al]. India Telecom Employees Union 

Linel Staff and qroup-D Naqaland Divisional Er nch and he repre- 

- 
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• 	nftd 	the interests of casu.1 workers more particularly re- 

flected in the Annexure-A to this Oriqinel Ap1 iction 	ppi icant 

2 is one of the casual labourers as 1 isted In the 	nnexure-A 

ps aia': similarly ci tuated I ike that of the other applicants on 

whoe behalf the instant application has been filed by the appl I- 

c 1anf: NoM t;ccordingIy the cause of act ion and relief souht for 

• by the cop? I cants are same Thus the instant appl ± cents pray that 

•  tbe> may be a.l lowed to join together in a single aptDlicati4;tn 

ihvking rule KUM of C:AT (Procedure) Rules 1987 to minimise 

the number of Ii tiaat.ion as well as the cost of the app? icati::n. 

- 	A list contai n.j nq the names and part i culars 

of the applicants is a nnexed herewith and 

• 	 marked as ANNEXUREL.. respect-iveiY 

That the casual labourers whose I nt-e-r est.s are being 

• 	rprsented in the :instant application were 411 appointed in 

var :i.bs dates' renqinqfrc;m 1988 onwards on casual basis 	The 

apicants are at present drawing their wages under ACG--17 and 

ACG-17 pay 'slips , which will show that they are casul workers 

of 	he Dept of Telei:cimrnunicat ion and hence the applicants pray 

fr a direct icri to the respondents to produce all the relevant - 

'dc-curhents at theti 	of hear i nqcf the case 

• 	 For better appreciation of the factual pod ticn the 

rvjces particulars reflected in the Annexure-A may he referred 

tc" 	They are still ccnt i nui ng in their respective posts as re- 

• 	- 	flécted in the Anne:ure-A till dates 

44 	That some of the similarly situated employees belonging 

to tt,e postal Department had approached the Hcn' ble Supreme Court 

for direct ion for reqular isat ion as has been prayed in the 

I n-talnt appl :1. cat ion and the Hon ble Supreme Court acting -on the-i r.  

Wr t Petit ion had issued -certain direct ions in regard to prepare- 

• 	• 	t i:n ': f a scheme for those casual workers who have ccmpl :1 ted one 

.4 
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ILL
of cont I flUCtUS 

sepOice and for. grant of tmpciray statLts and 

- quent .  iqj.1. 	:i :t ion t:: tI)c's. 	.1b 	 ;: f 	the  
; 	

.c+Y.nt of Post;1. 
It is pertinent to mention here that c l a i m i ng  

s;a};J. r benr1 1 t a group of sims. ir ly s.i tUtd emp1cyJE, urd 
	th.  

of,departmentcii 	IEICI:C(fl(fl ctt i!::Iri 	hd 	also .  
aJri:'I1chcd . he ion bik ELt[J ' me C:cLrt for a sjrj lar• dirc:t:n by 

w4 
I 

10 f . filing wri t Et;jtjnE 	C) No.12aO/ep CRAM Gcoej 	• Ors1Vs. 

, Ur1on of India & Ors) along with sevra1 writ Pr?titipn i 

124t6/6? 1248/6 etc In the aforesjd writ petitions the Hon'ble 

Suprp Court was piased to pass a sLmi lar direct ion 
to the 

resodents authcrity to prepare a scheme on are tionel basis for 

absIirt ion the casual :iabI:urer. as far as pQssiblej who have been 

Wo r 14 i r"G, 
 more than one year in their respective post's Pursuant to 

jud the OOVt of India M:i nistry of Commuj cation, prepared a 

ScheTeQ in the name and syle 1t Casual Labourers (rant of Tempo- 

raryl Status and Reoular iset ion )Scheme 1989 and the same was 

!nmmLtnirfad vide letter No269- /S9TN dated 7 
11 I89 In the  

schede :ayti n benefit .arantpd tc the casual :iebct...rars such as 

confeymont of temporary statu, waqes end daily Rates with 
re- 

ferenE- to minimum pay scale of rEu?ar Group•-D officials inc iud 

incç D/H'A'tr, 	 . 

A ccy of the above mant :Lc.red schema is 

annexed herawi th and marked as ANNEXURE1. 

App? icants crave iave of the Hon' ble Tribunal to 

prodLc copy of the order passed by 'the Ron' bie Supreme Cou t 

at the tine of hearinq. of he case. 

That as per the Annexure.i sc'nCifla as we? .i as the di rec--

ions :isLted by th Hen' bla Supemp Court in the ce .. ment icined 
above.he1  apni i cents era 'ant :i tied to the benE.f its described 	in 

the schms'L The appli. cent. are in possessj o h of all the qua? i f 

cat ions m.nt ioned in the said schoma as we? I as. in tie afora 

• 	• 	''' 	' 	' 	.• 	' 	' 	• 	 '• 

4 
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said verdict of the Han b].c ¶3uprcrie Court 	and more spe: if i cal- 

ly in the datas described in the Annexure-A may he refar ee1 to 

for the better appreciation of the factual posi ticin 

That the respondents after issuance of the aforesai.d 

scheme, issued further clarification from time to time of which 

mention may be made of letter No.269-4/93-STN-iI dated 171293 

by which it was stipulated that the benefits of the scheme shcild 

be conferred to the casual laboLtrers who were enqaced durinq the 

period from 13385 to 22688 

A copy of the said letter dated 17 i293 is 

annexed herewith and marked as ANNEXtJRE-2 - 

4.7. 	That on the other hand casual workers of the Deptt of 

Posts who were employed on 29 11 B9 were el iqible to be conferred 

the temporry status on satisfyinc other ci igible conditions The 

stipulated dated 2911 89 has now further been extended up to 

19 93 pursuant to a judqment of the Ernakulam Bench of the 

Hon'ble Tribunal delivered on 134395 in DA No75/94 Pursuant 

to the said .judment delivered by the Ernakuiam Ben :h, Govt of 

India Ministry of Communi cation issued letter No 66-52/92-SPD-I 

dated :1 Ii .95 by which the benefits of conferr inn temporary 

tatus to the '.:asual labourers have been ext ended un to the 

recruitees uo to the 19%3. 

- 	A copy of the aforesaid letter dated 111 95 

is annexed herewith and marked as 8NNEXURE--3 

The appl I cants have not been able to get hc'i d of an 

authentic copy of the said letter and acc ordincily they pray for a 

direction to produce an authenticated copy of the same at the 

tire of hear inn of the instant appl i caticn 

4 	 6 

4 



48 	That 	the Inefits of the efc'resa:id 	iudqmcnt and 	circu- 

i'r 	of 	govt 	of. India is required to be extended to the applicants 

in 	the instant application more so when they are -similarly 	cir- 

:umstance 	with that of the casual workers to whom benefits 	have 

ben 	pranted 	and presently working 	in 	the 	Deptt,cDf 	Post.s,As 

stated 	above both the Dcpt-ts, 	arc under the same 	Mi nistry 	I a 

the 	Ministry of C:ommun:i cat; ion 	and the s':heme were 	pursuant 	to 

the Supreme •uourt 's Judgment as mentioned above. There can not be 

any earthly reason as to why the 	applicants shall 	not he extend-- 

• 	 ed the same benefits as have been pranted to the casual 	labourers 

work mci 	in the Dept of Posts. 

4 9. 	That 	the applicants slate that 'the 	casual 	labourers 

workinp in the Deptt of Telecommunication are s:i.mi icr ly 	situated 

like 	that of the casual workers work inq in the 	Ceptt of 	Poets 

• 	 arid 	their 	nature of wo1:: and duties as well 	as 	responsi bill ties 

are also same, In both the cases relevant shemés was prepared as 

the direction of the Hon' hlE Ccurt delivered their judgment 

mr espect of the casual wod::ers in the Deptt of Telecommuni cc- 

tirn fol lowi nq thE: .judpmcnt delivered in respect of casual work-- 

s-re in the Dcpt.t. c'f Posts As stated earl icr both the Deptts are 

the same Mi nis.tryis - Mi n jst: ry of Commun Ic at ion, Therefore . 

t'erc is apparent discrimination in respect of both the sets of 

ca:.ual labourers thouph work mci under the same Ministry. It is 

I nent to mention here that the casua] workers of the Deptt of 

Posts on ohta.ininq the Temporary Status are ciranted much more 

benefited than the casual workers of the Deptt of Telecommuni cc- 

tictin. Similar benefits are required to be extended to the casual 

w'Dkers of the Deptt of Telecommuni cat ion having regard to the 

factts both the Deptts are under the same ministry and the basic 

foundation of the scheme for both the Deptts are Supreme Court s 

/ 

.4' 
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5tdgmnt rftrred to • above I f the csuai wcrkers of the DEptt of 

:iLsts can be c..rantd wi t.h the benf :L ts as enUmerated,above based 

on Suprem: C:our s vi"di ct there is no earthly reason as to why 

the cual wcrkers of the Dptt cf T1ccmmuni cat ion shc;ul ci not. 

J r)i extncJed wi th the simi i.;r henef i t 	: 

,-4110. 	That the app]. , cants state that the iattr reit i nq • to 	1. 

1 n 	 s came 	1 r 	 ' Con- 

slitancy Meet I nq held in Shi 1 long on 29 11 35 under the Cha I rman-- 

of Shri VPSinh, C:hief 9eneral Manacc 	N.E. Circle. 	in 

t1e aforesaid meet inq Inc ludi nq Chairman there were S competent 

':1. cars and IL union m nhsrs From the staff side present to 

discuss the wal fare of the C:asu 1 /Contractual Employees including 

rogularisation'of4r tO P Employees. After a detailed discussio.  

discision was baken for one time relaxation of Giroup-D recruit-

m.nt: and to that effect both the s:i.dac office side as well as 

slaff SI dade; I dad toappr oach Directorate for the apprc'ør late. 

:opy of Mi rutes of- the aforeai d Regional 

Joint Cdnsul tancy Meet ing dated 28 Ii 95 i 

annexed herewith and marked as 	XURE-4 

11 	That pt4rsuant to aforesaid agreement of the meat i rig 

b4th the side approached the Directorate and as per instructiorr 

isued to the Chief 3eneral Manager, Telecom, a letter was isstu.:d - 

cr 25796- whereby WO posts of Daily Rated Mazdoor,s under the 

Chef Sener1 Manager, Tele:om, N E £:i rc le have been distributed 

117 six sub stations includincF Naqaland SSA. As per the aforesaid 

I but ion 50 posts have been a:l  lotted under the Nagaland Div I--

son 	 - 

A copy of the aforesaid ltter dated 35796 
71 

is annexed herew th and marked as ANEXUkE-5 

B 

\4  
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412. 	That the ).E131 :icants bec t.D st;.te that in view cf -afcre- 

sid sch€mE as well as the V?..Y dict.  of the Hcan b1: Supreme C:ourt: 

t- [ Y ent I t 1d to be rciu1ar :ised more sO when there is at prsnt 

I 
v::ar ;iE as pr Aflfl'XLE )t'ter 	The ca.s: of the 	pp1 I :ant 

i 	, alE;:; covered by the V&I16L: c:.rcu1:.'s as Ui. I 	as 	qu:1i ins 

iued by the Gr . t fron t irne to i; ime i n tis rciarci 

The :ipp1 i i:r,t craves iave of this Hon''ble Tr ibun1 to 

ç 	the same at 1;be time sD '1 hearing of the case 

I 4J13 	That. the Applicant No1 in view of -the above discimi- 

nt ion in respect c f the 'appi i cants reflected in Annexure-i 

:1 nq undr the F:esponctent No 4 made sweral representations to 

te authority concerned In one of the said representat I Ohs the 

qrievances of the applicants on whose behalf this application is 

c aionq with some others have been ref lected- in the said 

r.preseritat ions apart from the other qr.ieyances it was pointed 

oLt that. there are at •leat 5M vcanc ies and at pres?nt the 

Dptt concerned in the need of %rcupD empioyee ;s Therea 1 ter 

havi n. found no - reply on the said repres?ntat ion the appl.i cant No 

I ie:iposing the cause of the appl ican - s mentionei in the nnexure--

( -submit-ted yet another represent-at. ion on 20.4.98.  

copy of one of the repreen.tat ions dated 

- 3 - 98 and 2498 are anne>:ed h?rew.ith 

• and marked as NNEXURE6 

4 14 	- That the appi i-cants beg to state that making a simi . .r 

a (r;:Dup of casual workers work I nq under Assam Circle had 

approached this Hon ble Tr :ibunai by way of fi 1 :i rig DA No299/96 - 

ahd 3$/96 and this Hon ble Ti bunel pleased to allow the a fore---

said appli cat ion on 13,8 97 by a common judgment and or.  der 

A copy of the said order dated 13897 is 
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annexed here th and marked as NNEXU :. F:E--7 

4.15. 	That the app? icant.s state that it is settled position 

of law that when some rn' I ncipies have ici LI down in a given case 

those pr i ri: i pies are requi red to he made app? :1 cable to other 

similarly situated :ases without requi r inc them to approach the - 

Honble Court cain and again. But in a nutshell case in spite of 

,judgement of Hon' bie Ernaku lam Bench delivered in respect of 

casual labourers of Deptt.of F:csts, the Deptt .of Telecommuni ca-

l; ion under the same ministry has not yet extended the benefits to 

the casual labourers work I nq under them 

4.16. 	That aggrieved by the a -foresaid action if the respon- 

dents 	some of the casual workers of the Nacialand Division have 

f i led O.A.No 125 of 1998 before the Hon' his Tribunal seeking 

redressal of those qr evances in the aforesaid app? i cat ion 

prayed they for their regular isat ion as well as grant of tempo-

rary status in their respective services as has been done in the 

other cases. Ths.i d app? i cat ion cams up be fore the Hon' ble 

Tribunal on 17.6.38 and this Honb1e Tribunal was pleased to pass 

an order direct i nq the respondents to dispose of the representa-

t ion T :;. 150 by the applicant within M9.98 The Hon bie Tr bLtnal 

was further pleased to cjive lIberty to the applicants to submit 

fresh O.A. if they are et I I I ccic1rieved by the sal ci disposal order 

of the respondents. 

i 	copy of the sci d order dated 170.38 

passed! in O.A.No 125 of 98 is annexed here--

with and marked as NNEXUF:E-8. 

4.17. That thereafter the respondents i the Tele:osri Die- 

tr ict Manager issued an order dated 21 .3. '38 	to the appl i cant of 

1 
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lk 

i ci O.A.di sposi np of the representat I on f I led by them sttt" 

1i01 some :1 rrelevant facts which were not at a? 1 the subject 

iter of the case In the eel d order the respondents have .fai led 

toH apprise the exact factual position ad to why the case of the 

api I cents could not be ccnsi dered as per the vedi ct of the 

Hc'Yhle Supreme C'urt as well as the Scheme prepared by themseif 

for orant of temporary status and regular isat icrI 

cc'py of the said order is annexed herewith 

and marked as (NNEXURE3 

4 1S 	That the app? i cant begs' to stats that the present 

•anlicant No i has also filed the said 0A 	and the present 

api i cents reflected in the nnexure-A are also rnember of the 

sai d union hEnce the said order dated 21. 98 will also cover 

the case of the present app? :1 cents. Therefore the app? i cents have 

chal lnped the •Annsxu'e-E' order as they are also eim:i. larly ci tu 

ated ....e that of theap p1 icants in O.A.No 125 of 1998 

4 19 	That the app? i. cents bect to st.ate that the respondents 

have issued the afcresai ci nnexu.re-9 order with some ul tsr icr 

mtive only to deprIve the apl icants from their legit:iinats claim 

of regula.r isation - As stated above the respondents have hi gh 

11 qhtsd some irreverent fec ts in the Annexure --9 order whil 

dsposi ng of . the representation filed by the appl i cents The main - 

cux of their rOpresentat ion was for regular isat ion and qv. ant of 

t?:mpOra'y' eta tus and for cons i derat ion of their ca-.es aai nst the 

snct ioned 12: nos of posts for Or D employees but in rep:iy to 

the said representation the respondents have issuad the impugned 

cder nnexure--9 with out pomp in to the merit of th4 rspressh--

tat ion Aqai n the said order (nnexure--9 . )reflects total non 

eplication of mind by the respondents The respondents being a 

m:'del enployer ought to have granted the benefit of temporary 

11 
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status as per the s:hE:fne as WE]. I as the verdi ct of the Hcn b:i 

E'rfnE C
ourt Wi thout rqui r i nci them to approach the dot:rs of the  

iori bi? T ribunal acji n and a g a in, more sc! when •1 a ll the apI icrt.s 

f U l f 1 1 the rE?qL!1 Y?d qual i f :i catic!n a s DY 	he saicJ .s:cne 

4to 	That the appl iqants state that in a rutsh1 1 their 

•fwht: i gv• ivneE- are • that to extend the bE:nf i t of the af:;res.i d 

schema aswel I as similar t.reame•nt as has been granted to the 

casual workers work i. nqundar Daott of Fsts.i. i n ra:1 ard to treat.-

1 no. the cut of datc' of enqacemant as 1M.9.93 for conferment of 

its of the aforesaid scheme and to reciular :iee the sarvi ca of 

t.iappl I cants takinq in to account of the order of the Supre ,me 

Court wherein it has been cat.sqor i cal ly stated that to reular isa 

the service the ::asua I employees like of the applicant who have 

coul led one year of conti nu::.r.s sarvi ca The ap]. icats also 

prays for mcdi f I cat. ion of the s:heme tak i ng :i nto consi derat- ion 

'thir one year of continuous srvlcs in the li ght of ,  Honble 

SuDreme court; a order .  

That the applicants beg to stata that the respondents 

~OrF Presently mak I nc arranqaments for fill I nqup those Yj posts 

off 3r D Mazc!:.:ors within a short time and it is also lscrnt that 

th cases of the appi I cants will not be cons i dared for those 

pcts and some out siders are going to be appointed in these 

pots it is further stal;ed that the reason behind the issuance 

of the aforesci cI - Anne:.ure-9 order is very clear sc that the 

pl I cant-s can not c i;im t he sal d 5M posts :1 n near future 

In view of the aforesaid facts and circumstances the 

pi icants pray for an interim order dire::ti. nq the respondents 

inot to fill up any vacant posts Inc ludi nci those 50 sanctioned 

po.ts till disp'::sal of this appi icat ion 

12 
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1 For that the denial of b2nef I t of the scheme to the 

Qual labourers whom the .ap.:']. :i carits union repreE.eflt in thC 

ñtant c.ase is pricr-fac Ic I I 1eca1 and arbitrary and. same are 

NOW to be set asi de aod ouashecJ 

For that it is the set ;led law that when some prin: 1- 

have beeri id ci down 16 a. .udqement e>:tendi nc certei n bane-

I t[s toe certain s&; of employaas the sci ci benef :i ts are re-

Ltrc2d to he similarly situated amioyee W3:thout requiring them 

• to aprciach the court a gal n and ao.a in The Centre :i Eiot. 	should 

At an aampla of a model employer by e,tendi nq the eel d benef ± I: 

J he• -  P -'1 4•- 

For that the discrimination meted out to the 	members 

the applicants union in not extendi nci the henef Its of the 

thch.me and in not treatinci' them at par with postal employees is 

vioaat lee of Articles 14 and 16 of the c:onsti tut ion of Indian 

For that the. respondents. could not have deprived of the 

•'th?n-f its of the aforesaid scheme which has been appi icable to• 

thLji'r fel low employees which is also violative of Article 14 and 

i6 çif  the Consti tut ion of indian 

5.0 	For that the impugned order at Annexure-9 is prima- 

face I I leqal a rbi. t:rary and violative of the principles of natu-- 

justice and hencr the same is I lable to be set aside and 

cuahed 	The sal d order is also not a spea:: mci order so far it 

e1'tes to the. claim of, the apbi Ic. ants made in their re1DreSenta 

Fort that in any view of the matter the action/i nect ion 

01 the respondents are not susti nable in the eye of law and 

l'iahie to be set eel cia and quashed 

Q. 

I' 

0 
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¶ 	
I  
DETAILS OF REMEDIES EX(USTD 	 : 	• 	 ' 

That 	the - %ppI i ca-nts dEc lare that 	they 	have 	e:haustd 

:!iE 	rerdis 	labie 	to 	the:m and 	ther 	i 	• no 	eiterrtativ 

, ei edi es 'available to t*m ' 

. 7  MATTERS NC)T PREY I C.3U3LY F I LED OF 	FE.ND IN 	1 N (NY OTHER COJfT : 

That• 	appi i cants 	frthr 	dc1are. that 	they hale'not 	I i led 

i1 
	any applinatlyn, 	wrip h 

''L= 

A ncep 	i n respect of which this application is 	made 	be f 	r e 

• 	 . 	- 4h cciurt or 'nay other Bench oft he Tribunal or any othk author- 

ty or any. such application 	, 	writ petition or suit 	is 	pending 

La fore any of them 	 . 

B. ELJE,F 	3OUEIHT FOF 

• Under 	the 	facts and circumstances 	stated 	above 	the 

a p1 i cants most resp::t fully prayd that 	the 	i netant 	application 

admitted records he called for and 'after hearinc 	the 	parties 

• 	 op the • cause or causs:a that may be shown and on perusal 	of 	the -. 

tJ: 	be . grant 	the 	following reliefs 	to 	the 	nl'c 	i: 

B 1 	To direct the respondents to extend the ben€:'f its oi 	the 

si scheme 	to the members of 	the api i cants and to reular :isedIII 

tyeff services and NOT 	idnu avi h o & r daJ 24.9198.  

8j2 To direct 	the respqndenth to exte.nd the benef.i. ts cf 	the 

schehe to the appli cants particularly Wholaye •Jbi ed in the year 

• 

- 

11491301 taking 	in to ccnsi darat ion the .judpement of 	the 	Hon ble 

ea Bench 16u1am 	and to rec:!ular isa thai r services; 

S. .. 	 di ract 	tie ?espondents not 	to 	fill 	up 	any 	vacant 

- pc4t; of Daily Rated mazdc!crs wi thc'ut 	first. considering the 	case 

14 
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of 	the api icants 

9.4. 	C:ost 	c:'the 	app]. i cntn 

ny 	othe 	ml 	ifre]. iefs to which the appl :1 cants 	are 

tied 	t.c 	under 	the 	f::ts and 	:1,rcumstan:es cf the 	case 	and 

dumed 	1:1 t and proper. 

uRi 	URDEm FRF;'iuD FuR 

Fendinq 	disos.]. 	of 	tiis 	 it~- the 	applicants 

pray 	for an Interim order di me_p t h e responden ts not 	to 	fill 

up.any vacant posts of Daily Rated Maxdoors without first consid- 

erinq the case of the applicants. 

- 	 UftUUUUUSUar. 	 U 	 ftKU©UU,,afltnU,Ur. 	Ut, 	UUUSUU4JUUU,,r. U 

ii. 	F.:TICULjR3 	OF 	I 

I.P.O. 	No. 	 . 

Dote 	 U 

Payable at 	- 	 (3uwahati, 

12. 	LIST OF F.NCLOSLJRES 

s stated in the INDEX. 

S 

, •15:. 
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VERIFIC(TION 

I 	Shr i N F3uddhi. Si nch 	s/o I Si nch, aged about 	2 

years, Divisional Secretary, All India Telecom Employees Union, 

Line Staff and roup-D, NaQaland Division, do h reby verify and 

s;at.e that the statements made in p araqra phs4?f / 

a - e truE to my kncwledqe and those made in 

are true to my leal advice and I have not suppressed any mater i-

al facts I am ale.:: duly authorised by the applicant No.2 to sign 

• 	this yen. fi.caticn or his behalf.  

• 	 And I siqn this venificaticn on this the skth day of 

MSy-OyqW =  3awwwj 20 	 . 

Sicinature= 

• C 

• • 
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rNExuf± 

F-F.:TI.I::uLRs 	OF 	THE 	C:ASLJ(L 	14O.:t<ER 
• l 	• 	 WORK. I N:i UNDER D I MPPUR SUE; . DVN/N(GL(;ND 

IN THE OFFICE OF THE: SDOT/ DIMFUR 

Name 	Present 	Edu 	Employment Date working 	Mode of 

Posting 	Qua 	Exq.N':::;. of Entry under 	Payment 

1 ,P.D.Das 	Casual 	Class VI 22, 12.88 DET M/w(P) 	AC8-17 

M/D DMF 

2Tl:',Ka1 ita 	--'do-- 	Class 	VIII 13. 02.89 -do-- -do 

3.Ramp nt F:ai 	--rJo- Class-X 	1360/89 127.89 -dr - --do-- 

4.Jaqanath 	-do-- Class--VIl :1 	1.91 Tele 	X.cie --do- 
- Moi<ckchung 

5. Ji::ihor 	Nag 	'-do-- 	Class--VI Ii 1 	3.91 TDM Office 

6 Mahesh Pradhen-do--Class-VI I 1 .3 91 -do-- -dc:r- 

7 SLtb:i r 	Des 	-2 do-- C].ass-X 1 	5.93 SDE (G 	) DMF' 

8. Tal bur 	Rahman--do--C lass.... IX . M/84/98 I .394 SDOT Mokokchunq--do 

4. Madhu Nath 	Casual B ComI I lyr .38/95 1 	4.94 A 0 Com;uter •d'•'- 

o/o the TDMNLD. 

10 .Khehuto Seme-do'--Class--X ,201 f94 1 .2. rio n./D : -dc-'- 
Tele X ge Dmp 

11 .Di lip Mech'-  - d'o--Class--X ,3236/96 I .7.92 --do-'- --do"- 

12 Ms. Khani t i la-do- B. A 	W/732194 3.9.93 SDOT, Di. mapur -do- 

Aier. 
13.Ms .,Nomi ta 	--'do- PU 	ii 	yr W/2270/9% 17.36 TDMNLD,Dmp. --do-- 

Saikia 
14 .tjttam Pr'asad-'do-'-Cass"-X 	1540/97 1 .4.91 SDE (Or 	)Dmp --do'-- 

15. Hc'vishe Secna--do'-Cla.ss--]X .4369/96 1 .7.97 iTO :O/D --dc"- 
Tele XgeDmp. 

16 .E3anJ i b Dey 	--do--C:lass--X ,787/96 1 .3.94 "-do-- --dc....- 

17.Smti 	Sanqia '-do--PU 15.4.35 --'do- '-do-- 

iB.:Prafui ic 	Kr .--do- Class 	IX 1.5.91 SDE(Admn) -do-- 

Sinha TDM,NLD,Dmp. 

19 .'M D 	Islam 	-do-B A. 1 .3. 1991 SDE (OCB )Dmp "-do'-' 

20 	Roy 	-do--Class--X .An,jan 1 .3.91 -" do- ---do- 

21 Prabin Mech -do--Class-'-IX ,588/95 - do 
 

1 - 1,96 JTO (DID) 
' Tele xge,Dmp. 

Arun Mech 	--do--Class-'-X 3436/96 1 - 1 	96 -'-do-- "-'do--- 

* 
C Moe 	-do'-Class--X 1,5.96 SDE Grp,TDM Dmp--do- 

T . Ahoni 	Seine --do--Cl ass-V 	' 7 . 12.95 TDM DtP 

25 ,-Ut t:am Kumar 	--d::'--Cl ass-X 2. 12.91 SDE Or p : "do"- 

-m 74,711 1. 	-1.1 , 1 5  pv' ~ , , 0", 



ANNEXIJRE4 

C I P.CULAR NO 1 
GOVERNMENT OF INDIA 

DEPARTMENT OF TELEC:OMMUNICATIONS 

SIN SECTION 

No. 269-10/89--SIN 	 New Delhi 7.1109 

To 
The Chief General Managers, Telecom I::ir•cles 
M,T,H.I New Delhi/Bombay, Metrà Dist.Madras/ 
calcutta. 
Heads of all other Administrative Units, 

Subject 	Casual Labourers (Grant of Temporary Status and 
Regularisatj:'n) Scheme. 

Subsequent to the issue of instruction regarding regu-
larisationb of casual labourers vide this office letter No.269-
29/87-SIC dated 18.11.88 a scheme for conferring temporary status 
on casual labourers who are currently employed and have rendered 
a cont i nucus service of at least one year has been approved by 
the Telecom Cc'mmissic'n. Details of the scheme are furnished in 
the Annexure. 

Immediate action may kindly be taken to cçnfer tempo-
rary status on all cii cii bie casual labourers in accordance pith 
the above scheme. 

in this connection , your I.::ind attention is invited to 

letter No.270-6/84-SIN dated 30..85 wherein instructions were 
issued to stop fresh recruitment and employment of casual labour-
ers for any type of work in Tele':om Circles/Districts. Casual 
labourers could be engaged after 30.3.85 in pro.jects and Electri-
fication circles only for speci fic works and on completion of the 
work the casual labourers so engaged were required to be re-
trenched. These instructions were reiterated in D.O letters 

No.270-6/84-SIN dated 22.4.87 and 22.5.87 from member(pors.and 
Secretary of the Telecom Department) respectively. According to 
the instructions subsequently issued vide this office letter 
No.270-6/84-SIN dated 22.6.88 fresh specifi': periods in Projects 
and ElectrificationCircies also should not be resorted to. 

In view of the above •instructionsnormally no casual 
labourers engaged after 30.3.85 would be available for considera-
tion for conferring temporary status. In the unlikely event of 
there being any case of casual labourers engaged • after 30.3.85 
rqtLtiring consideration for confermen1 of temporary status. Such 
cases should be referred to the Telecom Commission with relevant 
details and particulars regarding the action taken against the 
o'f f i cer under whose author isat ion/approval the irregular engage-
ment/non retrenchment was resorted to. 

33. 	No Casual Labourer who has been rei:ruited after 30.3.85 
should be granted temporary status without speci fic approval from 
this office. 

4, 	The scheme finalised in the Annexure has the concur - 
rence of Member (Fianance) of the Telecom Commission vide N - 

6 
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I 
SMF/78/98 dated 27989. 

Necessary instructions for expeditious impiernentatic'r 
of the scheme may kindly be issued and payment for arrearS of 
wages relating to the period from 1.10.89 arranged before 
31. 12.89. 

sd/ 

ASSISTANT DIF.ECTOR GENERAL (Sm). 

Copy to 

P S to MDS (C). 

r-.s. to Chairman Ccmmissi.on. 

Member j(S) / Adviser (HRD) GM (IF.:) for information. 
MCG/SEA/TE -II/IPS/Admn. I/CSE/PAT/SPBI/SR S.ei:s, 

All retognised Unions/Assc1ciatiOn5/Federat 

sd/ 

ASSISTANT DIRECTOR GENERAL (STN) 

- 
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ANNEXURE -.. 

CASUAL LABOURERS (GRANT OF TEMPORARY STATUS AND REGULARISATION) 
SCHEME. 

This scheme shall be called "Casual Lahc'urers( Grant of 
Temporary Status and Regularisatic'n ) Scheme of Department of 
Telecommunication, 1989" 

This scheme will come in force with effect from 
1.10.89. onwards. 

This scheme is applicable to the casual labourers 
employed by the Department of Telecommunications. 

The provisions in the scheme would be as under. 

A:) 	Vacancies in the group D cadres in various offices of the 
Department of Telecommunications would be exclusively filled by 
régularisatic'n of :asuai labourers and no outsiders would be 
appointed to the cadre except in the case of appointment on 
compassionate grc'unds, till the absorption of all existing casual 
labourers fulfilling the eligibility qualification prescribed in 
the relevant F:ecru'itment Rules. However regular Group D staff 
rendered surplus for any reason will have prior claim' for absorp-
tion against the existing/future vacancies.In the case of illit-
erate casual lahourers,the regularisation will be considered only 
against those posts in respect of which illiteracy will not be an 
impediment in the performance of duties.They would be allowed age 
relaxation equivalent to the period for which they had worked 
continuously as actual labour for the purpose of the age limit 
prescribed for appointment to the group D cadre, if required.Out 
side recruitment for filling up the vacancies in Gr. D will be 
permi tted only under the cc'ndi t ion when eli gi hie casual labourers 
are NOT available. 

13) 	Till regular Group D vacancies are available to absorb all 
the casual labourers to whom this scheme is applicable, the 
casual labourers would be conferred a Temporary Status as per 

• the details given below. 

Temporary Status. 

Temporary status would be conferred on all the casual la- 
bourers currently emplc'yed and who have rendered a continuous 
service at •,least one year, out of which they must have been 
engaged on work for a period of 240 days (206 days in case of 
offi':es observing five day week). Such ':asuai la.bcurers will be 
designated as Temporary Mazdoor. 

Such conferment of temporary status would be without re-
ference to the creation / availability of regular Gr, D posts. 

Conferment of temporary status on a casual labourers would 
not involve any change in his duties and respi:insibilitiès. The 
énqaqement will be on daily rates of pay on a need basis. He may 

be deployed any where within the recruitment unit/territc'r:ial 
circles on the basis of availability of work. 

Such casual labourers who acquire temporary status will not, 
however be brought on to the permanent establishment unless they 
are selected through regular sele't ion process for Gr. posts. 



/ 
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6 	Temporary status would entitie.the casual labourers to th 
foliowinq benefits 

: 	Waqes at daily rates with reference to the minimum of the 
pay scale of reqular Gr,D officials includinq DA,HRA, and i::CA. 

Benefits in respect of increments in pay scale will be 
admissible for every one year of service subject to performance 
of duty for at least 240 days (206 days in administrative offices 
observinq 5 days week) in the year. 

Leave entitlement will be on a pro-rata basis one day for 
every 10 days of weekCasual leave or any other leave will not be 
admissible. They -will also be allowed to carry forward the leave 
at their credit on their reqularisation. They will not be enti-
tled to the bnefit of encasement of leave on termination of 
services for any reason or their quittinq service. 

iv: Cc'untinq of 50 X of service rendered under Tepporary Status 
for the purpose of retirement benefit after their regularisation. 

After renderinq three years continuous service :in attainment 
of temporary status, the casual labourers would be treated at par 
with the regular 13r D employees for the purpose of contribution 
to General Provident Fund and would also further be eliqible. for 
the want of. Festival Adv.nce/ food advance on the same condi t ion 
as are applicable to tempi:irry Gr.D employees, provided they 
furnish two sureties• from permanent Govt. servants of this De-
partment 	 - 

Until they are reqularised they will be entitled to Produc-
t ivi ty - linked bonus only at rates as applicable to casual la:Iur.  

7 7. 	No benefits other than the specified above will be 
admissible to casual labourers with temporar' status 

S. 	Despite confermeit of temporary status,the offices of a 
casual labour may be dispensed within accordance with the rele-

- vant provisions of the industrial Disputes Act.1947 on the ground 
of availability of work A casual labourer with temporary status 
can quite service by giving one months notice. 

9. 	If a labourer with temporary status commits a miscc'n-. 
duct and the same is proved in an enquiry after giving him reaso-
nable opporturity, his services will be dispensed with. They will 
not be entitled to the benefit of encasement of leave on termina-
t ion of services. 

10, 	The Department of Telecommunications will have the 
power to make amendments in the scheme and/or to issue 	i nstrui:- 
tions in deta:ils within the framing of the scheme. 

'I 

MM 
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A+EXR..  

NO.. 269-4/93 STN -  II 
r3OVERNMENT OF INDIA.. 

DEPARTMENT OF TELECOMMUNICATION;. 
STN sE,::TION.. 

Dated New Delhi 17 Dec 1993. 

To 
All Heads of Telecom Circles/Metro Tele':om Distt. 
411 Heads of other Administrative Offices. 

All Heads of Ntce Regions/Project Circles. 

Sub;- 	Casual Labourers (Grant of temporary Status and 
Regularisation) Scheme,1989 engaged in circles 
after 30.3.85 and up to 2.06..88. 

S:ir, 
I am directed to refer to this office order no 269-4/93-

STN dated 25th June  1993 , where in orders were issued who were 
engaged by the project Circles/Electrification Circles, during 
the period 31.3.85 to 22.5.88 and who are still continuing for 
such works where they were initially engaged and who were not 

iabsent for last more than 365 days continuing from the date of 
isue of the above said orders. , 

.2. 	The matter has further been examined in this office and 
it is decided that all those casual labourers who were engaged by 

.,the circle during the period from 31.3.85 to 22.6.88 and who are 
still continuing for such works in the circles where they were 
initially engaged and who are not absent for last more then 365 
days continuing from the date of issue of this order, be brought 
under the aforesaid scheme. 

The engagement of the casual mazdoors after 30.3.85 in 
vi.olation of the instruction of the Head Quarter .,has been viewed 
very seriously and it is decided that all past cases wherein 
recruitment has been made in violation of instruction of the Head 
Qu.rter dated 30.3.85 should also be analyzed and disciplinary 
action be initiated against defaulted uifficers, 

It is also decided that engagement of any casual mazdc'ors 
after the issuance of cirder should he viewed very seriously and 
brought to the notice of the appropriate authority for taking 
prompt and suitable action. This should be the personal resp':'nsi-
biiiity of the Head of the Circle, concerned Cla*ss-II Officers and 
amount paid to such ':asual mazdoors towards wages should be 
recovered from the person who has recruited/engaged casual la-
bourer in violation of these instru':tins. / 

It is further stated that the service of the cas'ual 
aazdoors who have rendered at least 240 days (206 days in case of 
Athninistrative offices observing 5 days a week) of service in a 
year on the date of issue of these orders , should be terminated 
after following the conditicin laid down in I..D.Act 1947 under 

I..  

/ 
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fill  section 25 F.G. & H. 

6;. 	These orders are issued ,with the concurrence of Member 
(Finance) vide U.O. No. 3811/93-FA--Idated 1.12.93. 

Hindi version foll':'ws. 

- 	 Yours faithfully 

(S . K. Dhawan ) 
Asstt. Director General c:STN.:,  

i:opy to :- 	 .. 	• 
All the staff members of Dept. JCM. 
All recognised Unions/Associations. 
Budqet TE-I/TE-II/SNA/CVC/PAT/NCS/Sr 
Sections of the Telecom c:cmmj'5sjc.n. 

4 SPP-I Section Dept. of Posts, New Delhi. 

NQ  REc:TT-3/10 part-Il dated at Guwahati, 4.1.94. copy forwarded 
for infc'rmation,quidance and necessary action ti:': - 
1-;2. The AMTs Guwahati/ Dibrugarh.. . 
3-8. The TDM Guwahat..  
9., 	The IDEs BGN/DR/SC/TZ/JRT. 
10-14.The SITs BGN/DR/SC/TZ/JRT 
15, 	The C:,S,C.T,O,i3uwahati, 
16. 	The A.E. I/C CTSD Guwahati. 
17 	The principal CTTC Guwahati. 
18. 	The REM Guwahati. 
49. 	The A.D. (Staff) C.O. Guwahati. 
204 	The concerned •:ircle9ecretrjes of Service Unions. 

- 	
sd/= 

(K.S.KPrasad Sarma.) 
Asstt Director Telecom (E & 

/ . 	 0/0 CGMT Ulubari , Ghy-7. 

a. 



- 	ANNEXURE-...... 
EXTRACT 

CASUAL LABOURERS (GRANT OF TEMPORARY STATUS AND REGULARISATION ) 

SC:HEtIE 

NO.66-52/92--SPB/I 	 dated 1.11.95. 

'I 

I am directed to refer to the scheme on the above 
subject issued by this office vide letter No 45-95/87 SPB-I dated 
12.4.91 .ird -/91-SPBI dated 30.11.92 as per whi':h full time 
casual labourers who were in employment as on 29.11.89 were 
eligible to be conferred "temporary status" on satisfying other 

eligibility conditions 

The question of extending the benefit of the 
s'heme to those full time casual labourers who were engaged 
/recruited aftr 29.11.89 has been considered in the office in 
the light of thejudgement of the CAT Earnakulam Bench dcl ivered 

on 13.3.95 in O.A. No 750/94 

It has been decided the full time casual labourers 
recruited after 29.11.89 and up to 10.9.93 may also be considered 

for the grant of benfit under the scheme. 

This issue with the approval of 1.8 and F.A. vide 

Dy. No 2423/95 dated 9,10.95,ANNEXURE. 



- 

	

CU! Ii iJjI L(jii 	 - OJ T1J 	C(1Tr:1 	
P, 	1 Lr 	I 	N . C • CIflcL:, 

J!LI. 
XVII 	

1.1 t i n 9 dtci; 20.11.95 

The 
°llowicj are the Minutes of the 

XVII Regin' J.C.M. Ileetthg held in ShJ.).long o the 20.11.95, 
under manshjp of Shrj V.P.Cinha 

Chief General Manager Telecom. N; 	,:•.: 

Shillong. 

Members Dresetit in the Mctj : 

tfficie 1 Shrj It.C.3jflghJ) 	(A) 2 • Shrj G .IZ.Cj in 1) .F .1 	
2 .Shrj T .Chakraborty, Secy..Staff Side, 

3 Shrj C.3.KataraTDM/ 	
3.Shrj Gopal Das 4 Shr G.N.C1elrM(A) 	
4.Shrj S..T Gashnga. Shrj '4.Pal,A.DT (ESTT.) 	S.Shrj I1u11 Singj• 
G.Shrj 	Ghosh. . 
7.Shrj I.L.floy.  
0.shj 
9 .SIirj 	d 0 1 1 .  

lO.hrj J .R .Lyngci oj, 
1 1.Shrj,  

Others 	
fluUdhjsj 	

: 

Observers 

Sh- B.lCCJlakrihorLSL() 1. Shrj Surajt Chakraborty/SjI 
Shrj Snjay Kurnar,iE (c).J.f 2. Shrj N.L. 

Sha,Wtanagar.  Shrj .P.SharJ11aAJ)T(fll 	
Shri S.JZ.Sharmalmphl 	. 
Shri TrIclip DSiShi]1.otg 	

: 

before t1i acjenr1 	
Placed into for cUscus3j0 the sta side point - ed iiat (3.) the wo;i 'SOflJt' was mispelt at. 

the entry of the Athi1ifljtratjv 
bujldj,11 (ii) Th brief was iileg ible (Ui) 

Bri on ol item may be sen 
aiongwj rneeting notice and (iv) t'lemo recjrdj9, iprova1 of fiorn.of rnethbers 

be circulated 
to all .J.C.M.• IlembeL, 

VIrj OF OLD ITEMS: 
• 	IternNo.j. 

•15-1O/93  
AD (flldg. )/ 	

. 	GUTATI ,  The 
first of fer was reJec€ cj Since 

• 	
it wa3 not in a suitable area. SE (c)/Sij 	
has bn received and 	same

I;Iowever, flew offer  is being, examined, 14-2/94 	
DEDUCfO OF G.P.F. OF TSM: A.O. (TA) has issued A.Q. (TA)/ 	

furnish G.P.F. Schedulos OfTS9sprovoi 	
silo 

will be isuec1 for amount " dec1uc 	 . 

r 
14 4/94 	

i•c 
T.D.R.ED 	Office builu1 	

at Imphal,51t0 Plan & stru • turo ln have bU.fl submitted to C.E. Offjc€ whore cst1 	
.s being ta1o: up. 

4• 	•, 



/" 	

. 	 •Ifljc14,IM 

	

'7 	CT 	ri roiij 	Uj 	

C' 1djj SJj   
This 	 PO 1'3 

f'/ViMI?. 
I 	

fliy be dIsc 	c1 in LjM lanipur 

!oc1. 

i3O-.1i/g  

O' 
TY.1 T,o STOiy QU/T 	

Ir 

/ 1(flig, 	
J/J1 

Thj8 may 
bo diSCUSSed 

in th 	
flg CoflTIljtt 

t1oro,r it Is 
COI)Eirmd 

tha th cjuar 	
w 

allof.cj(I tor)r3jO 
	

CIOIJ projuct %or2 

in u 	

anc flOCossry dedUct10 a 

Per rUles 

13. j bc flh(j0 

soon sMatter may 
bo 

ref erred to 

COIIUIttoe. 	

/ Z 
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(fll1g 	 CAPj4ApKIt1G OP 
	

OUflTEI 	FOfl 
iifl look '0  

1• 	
) 	 A 

.OpG hü Dir.ctOrL 
wflj 

b0 aPg)rOQChd 
in rost)OCt o 

by th0 st 	
to roqu05 for 

	

the
0nItfl( 

l•UlJXLi 	
or 

GrJ) rocrujt1 	
CIting 

	

ac11 silortu 	
of th0 ca- 1 the circle 

'iti1 iUsLifIct. 	
Of th0  rdJujrorn 	

•,fl• 

33-11/95. 	

flECFEl\II1Q, 	

To CTTC 
"°3TEIIi 

PrcplCTT 	
will 	

the rcqui0 	

for providing the 
Ttoy  ti0 host011 

( °.u.cii 	) 
— 	 . 

	

Is 	
96, 	Rogiofl 	

JCM,ETl 
h illongj 

I I I , 	
i 	

, , 

	

• 

	

Copy to: 	 • 

To1 0  D. 	
Mana9or5/3 	

In N..TOiC 

2 T10 flogjoflJ JCi 
"embers. 

	

Sr.p5 t' CG 
	

and DGN (ev 	

Circio O•ffiCOShiflong. 

. T10 
flE,CTSD 	

E.C1rc1 ) Guhahtj/ 	

in C,O!SH 

	

, Cj10 3ocrofiri 	
of 

TOlecom N sE.Clrclo 
Shillong. 



	
- 	- 	- - 

-- 	 h 
' .I J I ;COl .1 I . I 1 flhI(A1lI0tIC. 

I1At.iAcjj 	TELCOI.UUIICTIOS 1I.E. CIICLE: 	IILLOUG.7930011 

I / DCL 	)l1111ong, th0 5 June/95 

	

'S 	 I L Purtnce Of DjJT/tTe.,  

C 	
1O/4 	ruq 	 DelhjIs letter No.269_5/96.. 	

' 	 ' V 

	

aI: c1 	
- linq Ono te relcation to N.E. 

Tc1cQ, 	.i:cJc 	 ii  to rccL-utt 400 DRN, C .G , 14.T.,   di 	 Circle, :h:L;LIc1 1 i?leed tc 	
;Lribut the same as indjcate below: 

c)f 	IJi, 	1A 

Hcjhlay 	
45 Tri.pu: 	
45 • 	
5 4 	 0

pu.-S SA 	
60 

JSi\ 	 00 	
j , 	

120 

iCcrnj.L;;1cnt 	Dim3 3hOuid be clone  
Per  existing 

	

The di.:; 	
L:Ln n iflIiCQ he ebove in inclujve vf ru±tion ?lCCi by !IQfl 	CCl.litjg LUj jt S . Fi':'.rever, the 	 .• 

	

Luit 	"ili bc 	 to the COiling lirjt oE the total 
S 	 iL 	ta 	rizi 	n l/f1991 	 $ 

p 

( G.lJ. Ciiyn 	3 
AC3fib.Gollcr a l I'iflager (  '-

'r Chiof Gnc1 lIOnagor TOl0n, 
H.E. CIrcle, Shillo 

	

e- 	
F1IILI fl CZri 'Ct.jci to :- 

Th Tc],0 11  n, I
icü I'hnger ShiliI/j)jmpUL/ 

ro requu( to ensLlro that the over all 

	

o Persolis bc10 	to' "o&or sectj. 

	

LO rocruIto 	Dfltj, oo 	I 
J)C1.1 Lii prcnc I:i))cf .l 

porcehtae is ccorancè th the Govt. of India instrücjon 
5CUo from 

tjmne,to time. 

C.').'3.D ,! 
Gfl•iha'j C. 	The D1J, CT.TC 

, Shi1],c 9lOe  
The .D.T (ii1W)/f\,TC;O,,1 Shillong, 

U 	Thc 	
(T), h1Uong 	! 12. 	

, 	 ilic
1 /1. 	 LCe) 	GU,ahatj 

The 	Civil), 
LI. 	T 	(i:li)• 	diiitc.uq 	

, 

/ 	, 	 & 	 c. 	 I 	 •, 	' 

• '!(, 	 ete 	/~J<'.i, 	
•' 	 i 	j/) 

(' L 
for Chjf 	n c ria  ti nagcr Tciccm, C_\ 

• 	
- 	 ' ' 	 3llio 	- 793 O1 	 l' • 	 . 	• 	 I.  

I
-,..._.._ 



N. I-r E. A N 	2 
/UItU Telecom Einploeog Union Lute Staff 

NAGALAND DIVISIONAL BRANCH 
C/O TELEPHONE EXCHANGE 

- 797 112 

If  I 
Y lk~/ 	P, ~r , 

Ref. N 

& 1ri 

'1   

10 
The Telecom 1)itr1ct Man&gr, 
Nujaln.j 3.3.A, 
L)imapur. 	

flat.ed: 

uhI - 	Iequsgt for makinq thc (l'iiial Lahr)(zr(patj in A(--17) tnts reqti Jar: CatIa I I ahoiir . 

3tr, 

With due honour I heg to S tA.e that the following few Jine for your immediate fler.e9sary altintp.Fàr your kind information th hove 	taiti matter 'tir.ciied in 1 if 'rerent. 	orraRion 	from the oI'Ficr records all of we know that a pproximate l. y 	 noq of catLIaI Iaho(U are workirs2 in this NagmAnd S.F3,A ifince Lonq hack.The detajj s of the r.olAre,trartiia kahotir and date of iolninq in this S,fl,A and nanie  encn)pc( f o r your ready r0ri,r,n0 In view of the ¶hortaqe lof Hoe itaff and work 1cp1d)y in th CU.A,engaçe1p 	of the contractual Jahouur a reijj.r caqu.-j labour i 	very much1  requuire,jnj for maintananc ov of the iP]pcc 	net work regLul.ariIat,n of the rontrart,uj 	labour AJ very much e1ent,iat. 

Ie therefore, under this cr1 1 cal Juncture, requetjnJj you to take prompt nece3ary act,ion3o t,hat, 	rejut 	iqatin and ongii9ement in the eanctiofled 
I)IIRPM povt of the 	 labour • 	por tho lt't 1nay be completed immedtatcfl.y, 

Thankjj You in anticipatn, 

inreeJy ynuir' 

• 	 ( M.Jiuid hi 

	

çt 	tnOh ') I 	 l)iVIinaJ Spry. 

	

A..L1Tuuj 	L./fl 	(iroup-1) 
Nagajand J)viiofl,r)Jmarutr .  

Copy to: 

	

1.1hp Chief Cieneral Manager TpJerom,N..( 	for 

	

infarmtjon and nece2'3ary Acti n n for 	1prny.3 	nf th 

	

rnattpj- in Coflflpcl,Jon with vey mulch development 	nia1rut- nance worik in tho trouhi. torn N. Jaand Mtat,e. 
'.i he Circle 1ery. ,A1iE(J 	[.,/( 	(irriuip--j N.1. Ci rd P,fihj I) ong 1'r iflf'ormat,j00 ansi fleCesary acti,)u1 'jk aqs 

sl.Ihe4flranch ilecy. of Ncga)and f;,flj for i
n fn rmitti on. 

	

M8ttijjhj 	inh.j. 
1)1 v, i, oria) fec\j. /J)imapur 

j i vislowl Sccrcuar 
A. V. T. E. U .  

UiLuAlpow  

,n. 	•' 	 • 	I' 	I. 
I 	

: 



4, 	 N.F.T.E. A\ N ~kt_-r, 

ui(i Telecom E,nj'lOfIf8' Unio'i Line Staff & Cr-Il 
NAGALAND DIVISIONAL BRANCH 

/
TELEPHONE EXCHANGE 	

f ' 

- 797 112 

2O 04-98. 

f N: NLD/DIV/DMP/9899 

	

	
D t 

...... 
To, 

The Telecom Dist. Manager 
Nagaland S S A, Dirnapur., 

Sub:- Regularisatbon of casual labourer working under SSAS, Microwave 

Mtce, Microwave Project, OFC 
PROJECr & TelegraPh wing. 

Sir, 

with due honour I beg 
to state that the following few lines 

for your immediate neceSSaXY action for your kind information & 
iscUSSed in different occasSion from the 

the above said matter d  e know that apprOxJmatelY 164 Nos of 
office records all of w  
casual labour are working 

in this Nagaland SSA since long back. 

The details of the casual labour and date of joining in this 

ssa (Microwave Mtce, MicrOWaveproject, OFC project, Telegraph 
ready 

wings) and names are enclosed for your 	
reference. In view 

ly in 
of the shortage of line statf and DevelOPment, work rapid  

the S S A, engagement of the 
casual labour/contractual labour 

as regular casual labour is very much required and for maintenance 

of the Telecom Network regUlarisation 
of the casual labour/ 

contractual labour is  very much essential 

We therefore, under this critical junctures 
requesting you 

to take prompt necessarY action, so that regulariSat0n of the 

casual labour/contractual labour 
as per the list may be completed 

immediatelY. 

Thanking you in anticipation. 

clO:- List enclsed of 	
Yours SincerelY, 

Eri  
(164) casual labour! 	

901 

contraCtual labour and 
also other sub_division 
may have casual labour/ 	

( M.B. SINGH ) 
Divisional Secretary 

contractu.al  labour which 
is to be included due to 	

L/S & GrOUp'D' Nagaland 

lack of commUfliCation._ 	
Division, DimaPur. 

Copy t0- 1. The C.GM.T N.E. Telecom Circle Shillong f or infn. and n/a 
for approval of the matter in connection with very much 
development and maintenance work in the trouble torn 

Nag aland state. 
The Director Mtce, ErR, ShillOng -- for infn. & n/a p1. 

The D.E.T. M/W (M) DimapUr-- for infn. & n/a lo 

The D.E.T. M/W (P) Dimapur - for ifln. & n/a p1. 
The D.E. (oP) Kohima for inffl. & n/a p1. 

The 	b D ç . okokchUflg for infn. & n/a p1. 

The D.E. Mtce, Dimapu.r for infn. & n/a pl. 
Circle SH for n/a p1 

The Circle SecretarY, i/S & GroUpD' N.E.  
9, The Divnl. Secy, Cl-Ill DimapUr. i/S & Group'D' Dimapur/MKG/K0ma. 

io. The All Branch secy,  
ii. office cOn. 

M.B. SII1GH 
Divisional Secretary. 
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NTRAL ADMINIGTRATIVE TRIBUNAL 
GLIWAHAT I BENCH 

 

Oriciflal Application No.299 of 1996. 

and 

302 of 1996. 

	

Date of order 	This the 
13th day of AugUst,1997

' 

Justice Shri D.N.r3arIah, Vice_Chatrmahl.1 

O.A.No.299 of 1996 

All India TeleCOIll Emp1OYCCS Union, 

Line Staff and I3r0upD, 

Assam Circle, Guwahati 	
Others. 	

......'• Applicants. 

- Versus - 

Union of India 	Or 	
.....- Repondeflt 

O.A. No.302 of 1 996 - 

All India TeleCm EmploYees 
Union, 

Line Staff and GroupD 

Assm Circle, Guwahati & Others. 	
...... Applicants. 

Versus - 

Union of India & Ors. 	 ... ... 
espQndent5e 

Advocate for the applicants cShri B.K. Sharma 

Shri S .  Shar'na 

Advocate for the respondents 
I  Shri A.K. ChoudhUrY 

Addl.C.6.S. 

QER. 

I3ARUAFI J cv. c . ) 
involve common questiofl of law 

Both the appllCati0  

	

anti similar fact 	In both the 
ap1:11iCat10 	the appliCant 	have 



( 

'-I 

I  

4 	 pryP(j for 	rr:t for, to th r pnnIpn+- 	to oi ye 	hn rortj n 
berteff m whi h 	bL rg U ivr) to t;he Y. 

	 t,tnpy' prtt work I nq I 
th Fta] Depr t€rt 	7,U)F.z I ctj of f. h  
1. 	 O.A. 	N,.3g2/96. 	 f I. 1,tJ fy 	ñl 1. 	1 rld io 	Telecom 

Employpps Jnior,, Line Staff r'u:J Gioup•D, A;i 
	6uwhat A , 

reprozentotj by the, ecretiry 
Shr I JJ4. Mi rh 	ml 	o by Shri 

Upn Pradhari, 	
c;tiaI labourer in th off ice of th 	D viionl 

Er r, 	uw.j;j . In O.A. 299/96, the 	h. hri 	fi. led by 
the 	Unjoh iltiri the appli n No 	j 	 u1 	ibourpr 
ih 	

applicant No.1 in O.A. No.2/% 
rpr 	nt th iroret of 

the cU 	a bclu
referred to 	 t:o th€ 	Orjfrial 

pp ctir' 	the apnl i 	rit No.2 is 	 of t1jo
R JOrpr T, 	fri 

I11iwxur._A Their gripv0,:p Rt 

2. 	 They 	e wr,rk A ng as csul 1, bout or 
	fri th 	r)ep,rtmr,t 

of teen Under Minit 	o cnlrnUlr..I;j,ri 	Th 	 .tmulr1y 
itPjt(d with th CiJ ic1btuyprs workinq In thp L' iPpartmp-nt 	f 

Poti D9partmpnt under the 	rne Miniry. 	Iml.Irly th 	rnemher 
of  

the apPlicant No 1. are also c:  a'Aual labou 	worlinu in the 
tCleIom Departmp 	They  are 	 j 	'tth thej 
COIiflt4?r par t in the Postal Depar tnient. 1h 	ai' won: iï 	s Casual 
labourers. Howeer the benf L. which had 

	ter,cjcl to the 
castil labourers working A h the r'ot:ai Dtper tmen 	under the 
Ministry of Commu,jcatj05 have not bin rIv 

	to the cauaj 
labouyer 	of 	the appi icarit; Unions. 1 tic .,  ikppli 	 i;tp 	that 
pursuant to the jt1dymel .1t  ofLlie 

 
lbourey employed undtr PkjS  1i DE'p tmtiit v 	UHin of India 
Org. report in (1983) I ri sec. L2 the pe C:cur t dii ':ted the 
department 

tO prepare a ;ctieme for abrorpor, 
of the caLIa1 

labo u r e r s 
who were contin1Iouj 

Woritiq in hrn rJcp.rtrncit for 

	

more than one year (or yiv I nq 'r tj. Un 
	ordi nJ y a 

Was prepared 
by th Department of Posts 

yraiil;jnq benefit 



-, 	 - 	 - 	

- - 

•1 
4 

to the casual 	labourers who had rendered 240 days of service in a 

7: 
year. Thereafter many writ petitj05 had been filed by the casual 
labourers 	, 	working under the department 	of 	Telecommunication 

1 before 	the 	Apex 	Court praying for directing 	to 	give 	similar 
benefin 	to 	them 	as was extended to the 	casual 	labourers 	of 
Department 	of 	Pot. Those cases were disposed 	of 	in pimilar 
terms as in the Judgment of Daily Rated Casual 

The Apex Court, after considering the entire matter directed 
	the 

Department 	to give the similar benefit to the casual 	labourers 
working under-the Telecom Department 	in similar,  manner. 	Pursuant 
to 	the 	

said Judgment the Ministry of Communication 
prepared 	a 

scheme known as "Casual Labourers (Grant of Tenporary Status 
and 

on 7.11 .89. 	Under 	the said scheme 	certain 
benefit had been granted to the casual 	labourers such as 	confer- 

j menb of temporary Status, Wages and Daily Rates with reference to 
the 	

minimum of tile pay scale etc. 	Thereafter, 	by a letter 	dated 
174.93 certain clarification was issued In 

respect of the scheme 
ji-i 	which it had been stipulated that 	the benefits of 	the scheme 
should 	be 	confined to the casual 	labourers enqagrd 	during 	the 
period from 3 1.3,1985 to 22.6.1988. On the other hand the 

casual 
labourers worked in th e Department of Posts 

as on 21,11.1989 were 
eligible 	for temporary Status. 	The time fixed as 21.11,1983 had 
been 	further 	extended pursuant to a Judgment of 	the 	Ernakulain 
Bench 	

of the Tribunal dated 13.31995 passed in O.A.NO.7/94 
Pursuant 	to 	that Judgment, 	the Govt.of India 	issued a 	letter 
dated 	1 - 11 - 93 conferring the benefit of Temporary Status to 	the 
casual 	labourers. The present applicants being 	employees under 
the 	

Telecom Department under the Ministry of Communication 
also 

,4,
,, urged 

before the concerned authorities that they should also 
	be  

givpn 	same 	benefit. 	In this connection 	the 	casual 	employees 
• submitted 	

a reprpsentj011 dat*id 29.12.1995 before the 
Chairman 

22 



Commi3ion, New Dc9lhi htt 	o tI 	1 flow1 dg r.f (•hppi I- 
tt ion 	not biti di r'd of . Hpticp 	th 

cant the said reprPe' 

present appi icati 

3 	 i also of 	imj tar fac s 	Fh or iv;1r,Cp 	of 

c 	are also 

4Heard both si des, Mv o.K. Shav mat, 
	lrrd 	Counffiel, 

• 

! 	 on behalf of the applicant s  in both the cap - 	- 

the APeX Court having been UrAnted t hebf i 

nd 	
to the cduJ lhourer, hou1d a].o bp 

• 	
Ii4 	 ,. 

available to the CaaUAI labourers working untlpr Telecom 
Deparm11t under - thejme Minitvy. 

Nr.Sharm further sub m it s  that the acti 
C 0in no 	v I rig the ber,efj:q tc ,  the ppl 

r 	

ants is Uflfdr and unoj 	M 	(rhd.1 	lear,)ed 	C .  
for rpspon d enti. doe 	dfepiitp 	submj01. of Mr.hrma 	He ub,njt that the P

intirro matter ret (ing to ti rou1aritj0 
	of CaUJ 	lbourer are 

being i:tted in t.h 	J.C.M lvl at New Delhi, 	OWCVr, no 	 hael veL 	tkri.Jn V1CW of th above, 
I am of the opitijoll that the present PPilcar,t 

	who are Elmilarly 
situAted arp alc eritjj 	tO pt th benefif of th 

che,ne of cat 	labourers ( crant of temporry 	
a n d Requ lriatjor1) Pepared by the 

PPpartmpnt of le1r1 Iterfirp direct the 	 o gj 	the 	ffljlr hi fit a 	 bn extEnded t 
Cj

th 
 cuibourpr workinq under the Departaleot 

of - Pot 	a It per AflnPXur3(j 	O.A.302/96) and 	nneure-.4 	(i Q.No.299/96) to 	
n 

 the PplJc,iqr 
s rjln
cricI thj must be done a early as 

pc'Siblp and at any rate within a pri.od of 3 
Months fron the date of 

rcejpt copy of ti ovdp 

However , coriqj dr I ng th ent .1 re 
fac t arid ci rcuin. ar1cec of the ca 	I make no order a to cot. 

E3d/- Vice Chajrmri 

23 
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16""The C 	Administrative Tribunal 
	

all  

GUWAHATI BENCH : GUWAHATI 

RDER SHEET 

APPLICATION NO. 	 0F199 

Applicant(s) 	 L 

Respondent(s) U 	( 0 	 • 	C 

Advocate for Applicant(s) 	V '' 
• 	 ' 

Advocate for Respondent(s) 
•  

Notes of the RegistrY 
	 Order of the Tribunal 

(I / 

UuT' 

• .1 . 

•, 

q 	• 1 - 

17.6.98 This application has been submitted 

by  the applicants who are Contractual 
Casua1 Labour. They have submitted repre-

sentation before the competent authorities 

of the respondents requesting them to 

make the applicants into regular casual. 

labour. This representation dated 32.1998 

has.nOt been disposed of by the respon-

dents. In the facts and circwnataflCes. I. 

consider that this application needs not 

be admitted at present for consideration. 

on merit but it is to be disposed of with 

directions to the respondents. 

cordingly the applicatiOfl.iS dispo-

sed of with a direction to the respondents 

No.3 and 4 to dispose of the represeflta 

tion of the applicants with a speaking 

order within 30.9.1998. 

contd.. 

9 

I- 

11 
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* 

125/98 

/ 	. 	 .c:'::'•. 

sof the Ristry f_Date'' • Order of the Tribunal . 

17.6.98 ' u 	Liberty 'ranted to 'the awlicanta 
'.. t 

	

	 Weubnitfreah O. thereaftere if they 

eo'deaire. '. 

- 	App1.ication is disposed of. No order1 '4;' 
coats. 	

L - 
scV mEMBER (ij) 

Dated V1 	
. 	 •,• fl::' Cepy tsr inlroxma tion and necesasry Sction to 

i • 	 1. The SecretAry to. the G.v't..f India, ministry at 
New DeThj,, • 	 -• 	 ' 	 . 	 . 	 . 	 •.. 	

. 2. The chair.n, Tels.. Csmai.ejsn, Smneer Ihamn, New D.]hi. 	- 
• . 3•  The chief Geneili'riager, N.t.Telec.m Circle, Shilieng 793001. 	 .... 
:. The Telecom Ujetrict Pinagar, biipur lelecam Diviel.n, Oimmpur, 	 : 

S. 'The Directar, Nicr.iave Praject, Under Tat Fsrce Telecem, 3ort, 
60  The DirectOr, 

ntenencet Eastern Islecem 	(ETa), Tsp Flssr, 
C-jo-I Exchange Iuildin9 , Shilleng -73001, 

	

• Shri PI,Iudslhj Singh, Divisional Searetary, All Idi* Ti].. a 	 Ui•, Line Staff and Creup.b , Nagaland Oivjsji, 	

•1 

. 	 '-• 	 I 	

- 

• 	 ' 	 • 	 • 	 • 	 • -• 	 ,j'., 	 '.•..-•. 	 - 	I 	 , 	 ' 	

•-' • 	 • ..- 	 ':". 	 t 	 • 	 . 	

- 

-- 
L.:';, 	

:.: 	 --- 	 ' 	 • 	 • 	

':• 	

' 

- 	
"il 	

I- 	 , 	
•,_l 	

- • 	 ' 	'•'. 	
'' 	' 	'• z': 	•' 	- 	 •.'-- 	• 	 . 	• 	• 	' 	 - 

- 	• 	• 	•' 	-'•• •)_ 	1.,, 	
S 

• 	• 	
-,'; 	';. 
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EXURIJ 

DEp7I!r
OF  

/ IL 	
OFFICE OF M TEtJXX DI'cr 

1L 	

SSPt2 

t, 	

I 

	

Dated at nir,  the 	 1 

/L 	 I. 

The D1V1BI1 Sea, 
flvIJ iJS and Grcftlp'D' 

DapUr Division. 

RegularigaticP of Casual LabMre 

with ref erence to yonr r pres ntatiofl dat 
17th July' 8  

i give the reply of 
your  rep esent8ttn as f011ows! 

 

1. 

	

 Secy 	 and 
That You being the ivisiona1 	.'  

has no ahOritY/Pt to 	
St 

the cases of Casual ' 

Labaire1 • 	
can only represent itnestaff 	

such as 

tinT ,SIB ,LIS ,RegUlar MazdOOT and. GroUP'D' FxploYeaB. 

	

The casual lab re.r are enga 	
on casual basis for 

seasonal or intetmitent nature of 
	rk. The cc*tcept of 

does not cx under the porvie of this 

repreeflt5tifh 	
c3 

s 	

and does not fall under.  
Their post cannot be create  

regular estab1iSt 

it i furthtr intirnat that 
ccor(9ing to the TexTflB and 

of reongn1t 	
of the tff union aiefl' 	with the 

ccoilati0fl of Instruction circilat vide OdT' s letter No.10 12/7 
S11 

dtd.5.5.87' Member5-P of servion union, 
Is 	 to 

	cOnfe 
only. Neither the MazdOOi on *lan Tr,OrarY 

8tu has beefl 

nor the daily rat1 MazdOOrS 
are regular <t.setVant8. }1enC they 

not eligible to becc! tne ers/offi° bearers of the tff uniofl• 
The 

• staff uhiofl 
therefore cannot represent the caseS of casual- 

!iazdoOD5 and 

other casual ployeeS and are to be goverfle by the relevant depart 
,struction6/rul?9 (Decision of the on'b1e 

SuprflP Cc.irt of India in 

(c) No.587 88/92). 
an  

In vieW o the facts stated above the repreSontJ f  
dt.17th July'98 from the uni°fl is dISpOSEd off. 
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Te1eOCfl DIstrIct Man 
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